
C 

4 

	

IN THE CENTRAL ADMINISTRATIVE TRIBUNAZERABAD BENCH 

MA No. 289/93 in GA 191/93 

Date of order 	26-4-93. 

Between 

Shri M.R. Naik 	 Applicant 

And 

Government of India represented 
by its Secretary Ministry of personnel & 
Zdmn. Reforms, central Secretariat, 
New Delhi. 

Government of Andhra Pradesh represented 
by its Secretary, Revenue Department, 
Hyderabad. 

Union public Service Commission 
represented by its Secretary, 
New Delhi. 

commissioner of Land Revenue, Nampally 
A.P., Hyderabad. 

Respondents. 

COUNSEL FOR THE APPLICANT Shri M. Surender gao 

COUNSEL FOR THE RESPONDENTS Shri N.R. Devaraj. 

h(kflcds&vatA1a 

CORAM 

Hon'ble Justice Shri '1. Neeladri gao, Vice-Chairman. 

Hon'ble Shri P.T. Thiruvengadarn, Member (Admn.) 

(aidgement of the divn. bench delivered by Justice 

Shri V. Neeladri gao, Vice-Chairman.) 

The applicant is serving as Sepcial Cadre 

Deputy Collector in the State ofA.P. By G.O. M.S. 

No. 1099 Revenue (Service I Department) dated 

 

ft.  4-11-92, the applicant was included in the panel 

of Deputy collectors for the year 1979-80. By G.O. 

M.S. No. 267 Revenue dated 27-3-93 the service of 

the applicant in the category of Deputy Collector 
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was regularised with effect from 16-5-80.< The appli-. 
with effect from 

cant Wasconfirmed in the said post/as pnr-G:flM. 
31-10_870sJCct 	 - 
No. 269 dated 27-3-93. The contention for the appli- 

cant is that in view of theacts he was eligible 

for consideration for the post of I.A.S. for the 
Lr 	 p 

years arlier to 1992-931aad he is seeking relief 

in this OA for consideration for I.A.S. only for 

the year 1992-93. 

For being eligible for consideration for the 

post of I.A.S. one should be a Deputy Collector in 

regalar service ef 
11 
8 years and they should be con-

firmed in the said post and thef should be within 

the zoneof consideration. There weronly 7 Deputy 

Collectors who are eligible for consideration for 

I.A.S. for the year 1992-93 while 28 Deputy Collectors 

were entitled for being considered for the post of 

I.A.S. in that year. Lhe  figure of 28 promotees 

is referred to as per the facts mentioned in the 
given 

Interim direction/by A.P. State Tribunal dated 23-2-93, 

in OA No. 6839/92 & batc9 

said order reads as under: 

The relevant portion in the 

[N 

" The State Government will expeditiously send 

a list of Deputy Collectors to the UPSC for consideration 

for appointment by promotion to lAS by arranging the 

names viz. 7 promotees and 14 direct recruits in a cycle 

of 2 promotees (i.e. those appointed by promotion or 

by transfer as Deputy Collectors) and one direct recruit. 

Among those appointed by promthtion and transfer as far 

as possible the cythle• meant for them must be followtzL' 

After the 7 promotees, the remaining direct recruits 

will be put in a bunch according to their individual 

ranking in their panels." 
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It is stated for the applicant that his ranking 

should be between SJC& 6ftpromotees in view of the 

G.O.M.S. NOL 1099/92 and G.O. M.S. No. 267/92. It is 

argued for the applicant that when the State Tribunal 

has given a direction for including the name gf 	- 

even the 7th promotee.for consideration for I.A.S. for 

the year 1992-93, the applicant also has to be considered 

as his ranking is above the ranking of the 7th promotee. 

But the contentions for the respondents are two 

fold. 

This GA is pre-mature the D.P.C. has not 
met. 	 I' 

It is realisethat there was procedural 
infirmity intlnkL4nc G.Os 267 & 269 of 1993 
as notices to the effected persons were not 
isnued and hence it is felt necessary to review 1 
the orders to get over the procedural infirmity 
by issuing notices to all the persons whose 
interests are jeopardised. The matter is 
under consideration of the A.P. State Government. 

r. 	is &A- name was-not--efe-rred--to cannot be referred 
$o 	 to for consideration for I.A.s. for the year 

1992-93. 

The very grievance of the applicant is that when 

he 	64be considered for the post of I.A.S. for the 

year 1992-93, his name was not sent by the State Govt. 

even when the names of his juniors were sent. But 

the contention for the respondents is that if ultimately / 

this Tribunal feels that the neme-tthe appiicant -t-s -L 

also to be considered for the year 1992-93, the Review I 

D.P.C. can be directed to consider the same. But when 

the existing facts disclose that the applicant is 

eligible for consideration when the names of his juniors 

were sent for consideration for I.A.S. •SA  the year 

1992-93, it cannot be stated that this 01½ is pre-mature 

on the ground that D.P.C. has not yet met. If the 

D.P.C. has already met, the applicant has to wait till 
Li 

RevieY D.P.C. is nedk  Gwn view of the facts 

on the record it cannot be stated that this 04 is 

pre-mature and accordingly the said contention is not 

acceptable. 
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To 	
I 

The Secretary, Mihistiy 0k Personnel 
and Administrative Reforms, 

Govt.of India, central Secretariat, 
New Delhi. 

The Secretary, Revenue Jpt.Govt.of A.P.F!yd. 
" 	I 

The Secretary, U.P.S-C. Dholpur Hoüse,New telbi. 
The Commissioner of Land Aevenue, 

Nampally A.P.Hyderabad. 
S. bnè bopy to Mr.MSurender Rao, Advocate, CAT.Hyd. 

One copyto Mr.N.R.Levraj, Sr.CGSC.CAT.Hyd. 
One copy to Library, CAT.IiIyd... 

One snare conY. 
One copy to Mr.D.Panouranga Reddy, Spl.Counsel for a.P.Govt,CAT. 

pvm. 
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Even though the G.O. M.S. 267 & 269 	ed 27-3-93 

were issued in March, 4993, even- in the counter that was 

filed on 22-4-93,lt is merely stated that the matter 

in regard to procedural infirmity is still under consi-

deration. Since a-44ne-1- dflt?rts--nCt--scrfat--t&c4n 

jn- the _-ma-t4er, it cannot be stated that the applicant 

is not eligible for consideration for I.A.S. for the 

year. 1992-93., Asalready observed, the applicant will 

be aggrieved if h& is directed to wait for consideration 

by a Review D.P.C. in case he ultimately succeeds. 

* 	 so In these circumstances, we feel that it is just and 

proper to give a direction to the State Government, 

the Respondent 2 to send the name of the applicant also 

for consideration for I.A.S. for the year 1992-93. 

The D.P.C. has to consider the name of the applicant 

in accordance with law and the Respondent6 1 & gaspondent 3 

are also directed to consider the case of the applicant 

if the D.P.C. includes the name of the applicant for 

ccn-irmatien InLI.A.S.  This order will be subject to 

the result of the order that may be passed in the contem- 

plated -Roview D.P.C-.- as referred to in paras 7 & 9 of 

the counter dated 22-4-93. The OA is ordered accordingly 

with no costs. As the OA is disposed of, this MA has 

become infructuous and accordingly it is disposed of. 

Issue C.C. next week. 

lk-4 
(P.T. Thiruvengadam) 	 (v. Neeladri nao) 

Member (Admn.) 	 vice-Chairman 	-k 
' 	 Open court dictation 

S 	 J 
I 

NS 	 Dated 26th April, 1993. 
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TYPED BY 	COMPARED BY 

CHECKED BY 	,-APROVED BY 

IN THE CENTRAL ADMINISTRATIVE flU 
HYDERABAD BENCH AT HYDERABAD. 

THE HON'BLE MK.JUSTICE V.NEELADRJ F 
VICE CHAIPMM 

ANDPrT 
THE HON'BLE MR 	 a 

MEF'2ER (AaiN) 

AN 

THE HON 1BLE MR/.T .U-IANDRASEIQiAR 
a aER(JUDj) 

DATED: 2C - -f-1993 

7'JULGME Nr 

R .fl.4_CrP,q4 . No. 

in 
%fl 

O.A.No. \Ci\ 

TA.No• 	 (W.p.No 

Admit ed and Interim directions 

issue 

Allow d. 

Dispo ed of with directions 

Dismisecj as with&awn. 

Dismis/sed 

Dismi4sed for default. 

OrderAwRe jected. 

No order as to costst 

Cenkap 'Administrative TriSunal 	
/ DESPATCH 

12t1AY1993 

RYDERABAD RENCR. 
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